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1Ir. Depatr-S-.tet': The question 
is: 

''That Clauses 2 and 3  , stand 
part 01 the Bill." 

The motion was adopted. 

Cia .. "". 2 and 3 were added to the 
BilL. 

CIa ... e 1, the Enacting Formula and 
the Title were added to the Dill. 

Sbri T.  T. KriabDamaeharl: Sir, 
move: 

''That the Bill be passed." 

Mr. Depaty-S-.ter: The queo-
tion is: 

''That the Bill be passed." 

The motion was adopted. 

13.11 lin. 

"DEMANDS FOR EXCESS GRANTS 
(KERALA) , 1961-62 

AND 
DEMANDS FOR SUPPLEMENTARY 
GRANTS (KERALA), 1965-66 

DEMAND No. IX-HEAIlS OF STATES, 

MnrulTERS AND HEADQU ANTERS STAFF 

(Kerala) 

of the Consolidated Fund of the 
State of Kerala to make 100d an 
excess on the grant in respect of 
'Administration of Justice' for the 
year ended the 31st day of March, 
1962." 

DEMAND No. - O ~ 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a sum of Ro. 2,53,053 
be granted to the President out 
of the Consolidated Fund of the 
State of Kerala to make good an 
excess on the grant in respect of 
'Police' for the year ended the 
31st day of March, 1962." 

DEMAND No. XXIII-PUBLIC HEALTII 

ENOINEERlKG 

Mr. Deputy-Speaker: Motion mov-
ed: 

''That a sum of Rs, 31,84,725 
be granted to the President out 
of the Consolidated Fund of the 
State of Keral. to make good an 
excess on the grant in respect of 
'Public Health Engineering' for 
the year ended the 31st day of 
March, '1962," 

Mr. Deputy-Speaker: ~tion moV-
e<!: • DEMAND No. XXxnl-COMMUNlTY 

''That a sum of Rs. 1,27,752 
be granted to the President out 
of the Consolidated Fund of the 
St. te of Kera1a to make good an 
excess on the grant in respect of 
'Heads ot States, Ministers and 
Headquarters stafT' for the year 
ended the 31st day of March, 
li62" 

'DEMAND No. XIII-ADMINISTRATION 

0" JUSTICE 

Mr, Deputy-Speaker: Motion mov-
ed: 

"That a sum of H;-;. 58,539 

be granted to t ~ Pres:dent out 

DEVELOPMENT PRo.rECTS, NATJONAL 

EXTENSJON SERVICE, LocAL DEVELOP-

MENT WORKS AND EXTENSION eEl( .. 

ftl:S 

Mr. Dt'PUty-Speaker: Motion mov-
ed: 

"That a sum of Rs, 9,03,946 
be granted to the President out 
of the Consolidated Fund of the 
State of Kerala to make good an 
excess on the grant in rr'!lpert of 
'Community Development Project&, 
National Extension Service, Loea! 
Development Works and Exten-
sion ~ n~ :Of.'" fnr 1111" YI'ar ende'd 
the 31st day ot March, 1962." 

·Moved with the ~o n ti n ot the President. 
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DnlAND No. XXXIV-CML WORKS DEMA,.D No, XLVII-CAPITAL OUTLAY 

Mr. Deputy-Speaker: :.I.olion mov-
eoI: 

"That a sum of Rs. 22,87,277 
be granted to the President out 
of the Consolidated Fund of the 
State of Kerala to make good an 
excess on the grant in respect of 
'Civil Works' for the year ended 
the 31st day of March, 1962." 

DsMAND No. XLI-CAPlTAL OUTLAY 

ON FORESTS 

Mr. Deputy-Speaker: Motion moV-
ed: 

"That a sum of Rs. 4,759 
be granted to the President out 
of the Consolidated Fund of the 
State of Kcral. to make good an 
excess on the grant in respect of 
'Capital Outlay on Forests' for 
the year ended the 31st day of 
March, 1962." 

DEMAND No. XLII-CAPITAL OUTLAY 

ON IRRIGATION 

Mr. Deputy-Speaker: !Vlotion mov-
ed: 

"That a sum of Rs. 65,41,640 
be granted to the President out 
of the Consolidated Fund of the 
State of Keraln to make good an 
excess on the grant in respect of 
'Capital Outlay on Irrigation' for 
the year ended the 31st day 01 

March, 1962." 

DEMAND No. XLIII-CAPlTAL OUTLAY 
ON PuBLIC REALm 

Mr. Deputy-Speaker: Motion mov-
ed: 

"'nlat a sum of Rs. 1,37,319 
be granted to the President out 
of the Consolidated Fund of the 
State of Kerala to make good an 
exce!JS on the grant in respect of 
'Capital Outlay on Public Health' 
for the year ended the 31.t day 
or March, 1962." 

ON CIVIL WORKS 

Mr. Deputy-Speaker: Motion moV-
ed: 

"That " sum of Rs. 4,98,373 
be granted to the President out 
of the Consolidated Fund of the 
State of Kerala to make good an 
excess on the grant in respect of 
'Capital Outlay on Civil Worb' 
tor the year ended the 3ht day 
of March, 1962." 

DEMAND No. ~O  VALUE or 
PENSIONS 

Mr. Deputy-Speaker:· !Vlotion mov-
ed: 

"That a sum of Rs, 20,442 
be ",ranted to the President Qut 
of the Consolidated Fund of the 
State of Kerala to make good an 
excess on the grant in respect of 
·Commuted Value of Pensions' for 
the year ended the 31st day of 
March, 1962." 

Shrl Warior (Trichur): 1 beO( to 
move: 

(i) "That the demand for an 
Excess Grant of a sum of 
Rs. 1,27,752 in respect of Heads of 
States, Ministers and ReadqulU'-
ters Staff be reduced by Rs. 100." 

[Need to give as.iatanee to the Stat .. 
to bring t'ne .alaries and aUow-
onces of Government employeeS" 
d'flwin" less than rupees five hun-
areot per menaem to the level ob-
t4.ning in the State 01 Madr .... 

(5)] 

(ii) ''That the demand for an 
Exce.. Gran t of a Bum of 
Rs. 2.53,053 in respect of Police 
be reduced by Rs. 100." 

~e  to provide more unit.".".. to 
the police " .... onn.1 and to ""Will 
them on due dates. (611 

(iii) 'That the Dl>mand 'or _ 
IIxc..... Grant ot a oum at 
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RI. 2,53,053 in respect of Police 
be reduced by RI. 100." 

[Need to provide moTe r, .• identiAl 
quarters to police comtablt:'.... (',) J 

(iv) "That the demand for an 
Excess Grant of a sum of 
Rs. 2,53,053 in respect of Police 
be reduced by Rs. 100." 

[Need to provide re,ting place. for 
s""vice peTsonnel in police st4tiAns. 
(8) J 

(v) '''That the Demands for an 
Excess Grant of a sum of 
Rs. 9,03,946 in respect of Commu-
nity Developml"Dt Proiects, Na-
tional Extension Service, Local 
Development Works and Exten-
sion Centres be reduced by 
R •. 100." 

[Bad condition of State Highway. a.. 
well as viHage Toad". (9)] 

(vi) "That the Demands for an 
Excess Grant of a sum of 
Rs. 9,03,946 in respect of Commu-
nity Development Projects, Na-
tional Extension Service, Local 
Development Works and Exten-
sion Centres be reduced by 
Rs. 100." 

[Failure to complele Block and diltrict 
development wOTks within preRcrib-
ed dates. (10)] 

(vii) ''That the Demands for an 
Excess Grant of a sum of 
Rs. 1,37,319 in reapect of Capital 
Outlay on Public Health be re-
duced by RI. 100." 

[Failure to provide protected drink-
ing wllter In the CCOBlal areaa of 
K .... ala. (11)] 

DDiANJI No. -~ OF STATES, 

MnmITERs .un> H&ADqvAJlTElta SUFI' 

Mr. es 7~  Motion mo¥'-
.d: 

"That a Supplementary aum DDt 
ex«edinr RI. 51,400 be JTanted 

(KerGla) 

to the President out of the Con-
solidated Fund of the Slale at 
Kerala to defray the chari'" 
which will come in cou.rae of 
payment during t ~ yenr endinr 
the 31st day of March, 1966 in 
TPRPf:"C"t of 'Heads or States, M.in-
islers and Headquarters Statr." 

DEMAND No. X-DIsTRICT ADMIlfIl'-

TRAftON AND MIscZJ...LA..ft'wus 

Mr. Deputy-Speaker: Motion moV-
ed: 

"That a Supplementary aum not 
exceeding Rs. 20,000 be granted 
to the President out of the Con-
solidated Fund of the Slale of 
Kerala te. defray the charge. 
which will come in course of 
payment during the year endinr 
the 31s1 day of March, 1966 in 
respect of 'District Administration 
and Miscellaneous'." 

DEMAND No. XIl-JAILS 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a Supplementary Bum not 
exceeding Rs. 28,900 b. granted 
to the Pr .. ident out of the Con-
solidated Fund of the Stale of 
Kerala to defray the char,,,. 
which will come in course ot 
payment durinr the year endint 
t.he 31st day of March, 1966 in 
respect of 'Jails· ... 

DEMAND No. XXIII-FIBHl!RIU 

Mr. Deputy-Speaker: Motion mov-
pd: 

"'!bat a Supplementary .urn. not 
exceeding Ro. 6,01,100 be rranted 
to the President out of the Con-
solidated Fund of the Slale of 
Kera1a to defray the charg.,. 
which wl11 come in COW'H of 
payment during the year endinr 
the 3 ht day of March, 198t In 
rnpec1. of 'Ft.belies·." 
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DEMAND No. XLIII-CAPITAL OUTLAY 
ON PUBLIC HEALTH 

Mr. Dflputy-Speaker: 
·ed: 

Motion mov-

·'That a Supplementary sum not 
e ~e in  Rs. 1,50,000 be granted 
to the President out of the Con-
solidated Fund of the State of 
Kerals to defray the charges 
whiCh will come in course of 
payment during the year ending 
the 31st day of March, 1966 in 
respect of 'Capital Outlay on Pub-
lic Health· ... 

DEMAND No. XLVII-CAPrrAL OUTLAY 

ON PuBLIC WoR1<S 

Mr. Deputy-Speaker: Motion moV-
·ed: 

"That a Supplementary sum not 
'exceeding Rs. 5,50,000 be granted 
to the President out of the Con-
solidated Fund of the State of 
Kerala to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1966 in 
respect of 'Capital Outlay on Pub-
lic Works'." 

DEMAND No. LIIl-CAPITAL OUTLAY 

ON ScHEMES OF GoVERNMENT TRAD-

ING 

Mr. Dflputy-Speaker: Motion mov-
ed: 

"That a Supplementary sum not 
exceeding Rs. 200 be granted 
to t.he President out of the Con-
solidated Fund of the State of 
Kerala to defray the chargE'S 
which will ('orne in course of 
p:lymcnt during the year ending 
(hp 31s( day of March, 1966 in 
respect of 'Capital Outlay all 

&hE'ml'S of GovC'rnment Trad. 
ing'." 

DE.MAND No, LV-LoANS AND AD" 

VANCES BY THE GOVT.RNMEN1' 

Mr. Uepu!y-Spenker: Motion mav-
· .. d: 

"That a Supplementary sum not 
~ in  Rs. 45,00.300 be granted 

to the President out of the Con-
solidated Fund at the State of 
Kerala to defray the charges 
which will come in course ef 
payment during the year ending 
the 31st day of March, 1966 in 
respect of 'Loans and Advance. 
by the Government'''' 

Shrt Warior: I beg to mive: 

0) "That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 53,400 in res-
pect of Heads of States, Ministers 
and Headquarters Staff be reduc-
ed by Rs. 100." 

[Need to upand the machi .... rl/ to 
combat ministerial corruption. (2) J. 

(ii) 'That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 20,000 in res-
pect of District Administration 
and miscellaneous be reduced by 
Rs. 100." 

[Need to expedite the establishment 
of the fertilizer-cum-petrochemical 
complex near the Oil Refinerl/ at 
Cochin. (3)] 

(iii) "That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 28,900 in res-
pect of Jails be reduced by 
Rs. 100." 

[Need to bring the detenUs to trial 
(4)] 

Ov) "That (he demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 28,900 in res-
pect or J ails be reduced by 
Rs. 100." 

LN red to give mOTe faCilities for re-
Lrase on parole. (5)] 

(v) "That the demand lor a 
Supplementary Grant of a sum 
not exceeding Rs. 28,900 in res-
pect of Jails be reduced by 
Rs. 100." 

rNeed to aHow <L! many intervie",. <L! 
nCf"ded to the relatit'es of the uC'te-
nu.. (6») 
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(vi) 'That the demand for a 
Supplemen·tary Grant of a sum 
not exceeding Rs. 28,900 in res-
pect of Jails be reduced by 
Rs. 100." 

{Need to fix the mm.mum i ~ 

allowance to political detem" III 

Rs. 100 per mensem. (1) ] 

(vii) "That the demand for a 
Supplementary Grant of a Bum 
not exceeding Rs. 6,01,100 in re3-
pect of Fisheries be reduced by 
Rs. 100." 

[Need to evolve a comJl?ehe"";ve 
8cheme to develop fisheries /IS a 
basic industry of n tio ~  impo"t-

.'''':e. (9)] 
(viii) "That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 6,01,100 in res-
pect of Fi·.heries be redlUced by 
Rs. 100." 

[Development of /lrhing harbours at 
the various traditional fishing cen-
tres, (10) 1 

(ix) 'That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 6,01,100 in res-
pect of Fisheries be reduced by 
Rs. 100,-

(Need to eTU!oourage more co-opera-
tive. Of /lrhermen. (11) 1 

(x) 'That the demand for 8 

Supplemen·tary Grant ot 8 sum 
not exceeding Rs. 6,01,100 in res-
pect of Fisheries be red'Jced by 
Rs, 100." 

(Need to e.tabli.oh cold storage facili-
ties in all /lrhing harbour. and 
/lrhing centres. (12) 1 

(xl) "That the demand tor a 
Supplementary Grant ot a .um 
not exceeding Rs. 6,01,100 in rcs-
pect of Flsherie. be reduced by 
Rs. 100," 

(Need to eatabU.h a fill"'" Mt manu-
facturing unit in Kerala. (13)] 

124?(Ai) LSD-1. 

(xii) "That the demslld tor • 
Supplementary Grant of a sum 
not exceeding Rs. 6,01,100 in res-
pect of Fisheries be reduced by 
Rs. 100." 

[Need to estah!ish a marine 
engine manufacturing 
(14).], 

die.e/ 
~to 1  

(xiii) "That the demand for a 
Supplementary Grant of a sum 
not ~ e in  Rs. 5,50,000 in "'S-
pect of Capital Outlay on Public 
Works be reduced by Rs. 100." 

(Need to take effective anli-sea ero-
sion works in Kerala State, "specia/_ 
ly at P,.rakkad in Al!eppell D!s-
trict. (16)] 

(xiv) "That the demand for a 
Supplementary Grant of 8 sum 
not exceeding R •. 5,50,000 in re8-
pect of Capital Outtay on Pub-
lic Works be redured by Rs. 'f)O.w 

(N eed to provide entire fund, fur 
anti-sea ero.ion work, bll the Uni"" 
GoveTnment, (17) 1 

(xv) "That the demand tor a 
Supplementary Grant ot a Bum 
not exceeding RI, 200 in respeet 
of Capital Outlay on .cheme. of 
Government Trading be reduced 
by Ri. 100." 

[Need to increase the quanlum of rice 
ration. (18) J 

(xvi) "That th .. demand tor a 
Supplementary Grant ot a .um 
not exceeding RI. 200 in respect 
of Capital Outlay on schem"" of 
Government Tredinl be reduced 
by Rs. 100." 

[Need to iii'" ertTa ration to pt!opr. 
on the sea coast of Kerala. (19)] 

(xvii) 'That the demaDd for a 
Supplementary Grant of a 8um 
not exceedlns Rs. 200 In re.!>'XI 
of Capital Outlay on schemel of 
Government Tradin. be reduced 
by Rs. 100." 
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IN eed to reduce the price of rationed 
rice. (20).J 

(xviii) ''That the demand for a 
Supplementary Grant of a sum 
not exceeding &S. 200 in respect 
of Capital Outlay on schemes of 
Government Trading be reduced 
by Rs. 100." 

[N eed to introduce statutory ration-
ing without any delay in K..,.ala 
8C4te. (21).] 

(xix) "That the demand for a 
Supplementary Grant of a wm 
not exceeding &S. 200 in respect 
of Capital Outlay on scheme. of 
Government Trading be reduced 
by Rs. 100." 

[Need to e;rempt cultivators of le.s 
than fifteen acres of land from the 
operation of the Kerala Rice and 
Paddy (ProCUTement Levy) Orders, 
1964. (22).] 

(xx) "That the demand for a 
Supplementary Grant of a sum 
not exceeding Rs. 200 in respect 
of Capital Outlay on schemes of 
Government Trading be reduced 
by &S. 100." 

[Need to procure al! paddy from cul-
tivators of more than 15 acres oJ 
land after providing for cultlt,,,ti,,,, 
need.\) and the cuttivatoT! family 

need. for food. (23).] 

Mr. Deputy-Speaker: These De-
mancb and cut motions are now be-
o ~ the House. 

Shri Warlor: To start with, 1 would 
have liked the Home Minister or at 
le .. t the Minister of State for Home 
AtTairs had been here because it is 
the Home Ministry which deals with 
most of the matters connected with 
Keral. State. What I mention or 
most of it may not be taken up by 
the Finance Minister 3lthough thi's is 
a financial proposition. The practice 
is that the Home Ministry deals 
with all these subjects covered by 
these grants. Anyway. I hone the 

Finance Minister will give his own 
advice in matters covered by t e ~ 

budgeta. 

Tbe Minister of Finan"e (Shrl T. T. 
Krishnamacllarl): At present we deal 
directly with this matter; the matter 
of budgeting all this is being dealt 
with directly by the Finance Minis-
try. 

Shrl Warlor: Only the budgeting 
part of it, not the actual problems. 
Suppose r speak about fisheries, the 
Finance Minister may not be knowing 
about it. 

Shri T. T. KrlshnamachAri: I know 
very little about fisheries because I 
do not eat fish but J will try to ans-
wer the hon. Member. 

Shrl Warior: J have moved cut 
motions on almost all the subjects 
because there is no legislalure in 
Kerala at present and we have to 
deal with all these subjecta in this 
Parliament. If I take more than the 
time that is normally taken On such 
occasions, that is the reason for it. 

Firstly, about the vigilance com-
mission established in the interim 
period for which the original Budget 
did not provide. First of all there Is 
the general question whether this 
vigilance commission is part and par ... 
cel of the Government machinery. 

Shrl T.  T. Krlslmamacharl: If 
may interrupt the hon. Member, 
would like to tell him in regard to 
his cut motions that he may look into 
th .. recommendations of the Finance 
Commission which we have accepted, 
partly they deal with some Of these 
matters. 

Shrl Warior: have ~ene  

looked into it, not very specillcally 
Or in great detail. Tn this manner, 
corruption is only tackled upto 8 cer-
tain level and it is not going to have 
any solution to that problem. Here 
what we want is a machinery which 
will not in any way be directly or 
indirectly influenced by those in 
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authority. It mU'St be as independent 
or in tact more independent than the 
Judiciary because this subiect is not 
between two parties, individual pri-
vate parties. This is a special prob-
lem arising between the general pub. 
lic and the all powerful administra-
tion. So, that machinery should be 
responsible to the legislature, not to 
anybody else. Only such an arrange-
ment would be welcome. But here 
the Government is trying to root out 
corruption by establishing this vigi-
lance commission. The commissioner 
may be an honest, straightforward 
and with unbending integrity and 
invulnerable to extraneous influencc-
es, most qualified man in all these 
respeclc;; but even su('h a person can-
not tackle that problem when It In-
volves some personalities who are In 
the highe!ll echeleons of authority. 
Ilspecially in a State like Kerala, 
there had been a hue and cry about 
corruption trom the ministerial level 
down to the lowest man in the hiera-
rchy. The administrative set-up 
must also be geared up and it must 
be reformed so that it can give 
to people what they want in time, 
without any delay and alI the other 
reasons for corruption must be root-
ed out. One way in which it should 
be possiblE" i<li to make him respon-
sible only to the legislatUre and not 
to any government authority; the 
commission must not be part and 
parcel of the government depart-
ment. We cannot o ~ it. But 
as a start, we will watch its achieve-
ments and see what improvements 
We can suggest tater on. 

Demand No. 10 i. connpcted with 
fertiliser and !Wtro-chemical complex 
Dear the oil refinery in Cochin. Thl. 
work is entrusted to FACT which Is 
• fertiliser company owned by the 
Government and very serious quee-
dons are involved here. Although 
the word mentioned is 'petro-cheml-
eal complex', we fear that there Is 
no such complex. This is the fear 
expressed by the papers of Keral •. 

(Ke1'C1Ia) 

This has been expressed also by the 
public men of Kerala and from those 
knowledgeable qUBCters as well. 
Since it is now entrwted to the ~  

We believe that it is only going to 
be another fertiliser plant based 
upon the by-product of this refinery. 
Even then, we expect that it wiU not 
be 8 very big affair or an establish .. 
ment whicR will be using the entire 
resources and the prod ucts of the 
refinery. The agreement with the oil 
refinery company. the collaborators, 
is such that in return to the foreign 
exchange that we are receiving ill 
the form of technical knowhow, 
machinery and plant, we are gIving 
them the by-products which W\! are 
producing. That means, if the per-
centage of the naphtha produced ia 
not reduced to such level, this fer-
tiliser factory will not E"VCn have 
sufficient raw material for ,ts own 
use and for its own expansion. Hence, 
our request to the Government is 
that this problem must be thought 
over anew and the Cochin refinery, 
when it comes into operation. will 
also have the possibility Of e.tab-
lishing plants for all the other petro-
chemical complexes along with it 10 
that the much-needed InduBtrial ex-
pansion will be brought into bein, 
in Kerals State. 

The next point I. with regard to 
supplementary demand No. 12 which 
is concerned with jaiJs. I wish to 
offer my suggestions un this matter 
There aTe detenu5, especially thf' 
so-called communist delenus in thf' 
iail. of Kerala also. Recenily they 
had resorted to .ome hunger-strike 
in protest against the treatment met-
ed out by the Government. The 
Government, after considering their 
~i n es and demands, have con-
ceded some of them and are noW 
onsi e in~ the grant of morE' ame-
nities to the detenus In t ~ jail. tn 
Kerala. But the main question that 
they had raised was their relell'le. 
Even nOW, the GovernmE"nt ~ not 
willing either to release them or at 
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least mete out that much justice 
which any Government is meting out 
to the highest criminals of the land, 
that is, bring them to the court of 
law. If they are brought to the 
court of law, and if there is sufficient 
evidence, the Government also can 
depend upon the correct decision ot 
the court. Why are the Govern-
ment fighting shy on this question? 
Again and again we have repeated 
this point in this House and we have 
to repeat it on the floor of this House, 
and We demand that the Government 
should think over this aspect, be-
cause we have a tradition; it is not 
as if we are submitting a new pro .. 
position: not at all. This is some-
thing connected with the vital inte-
rest Of our land. A party Or a body 
Of opiruon which i. not quite correct 
in the opinion of the Government or 
which is not or which might not be 
quite palatable to the administrators 
and the Government should not be 
penalised In this way. At least, a 
senSe of democracy must prevail; an 
element of democracy mu.t be a,p-
plied to them also. I do not say that 
the entire democratic rights must be 
given to them. those who are totally 
against the opi'nion of the accidental 
rulers at present. I do not say that. 
But at least an element of democracy 
should be shown or an element 01 
democratic right should be given to 
them. That element of democratic 
rIght which is shown to any citizen 
Or given to any citizen which we are 
allowing to the criminals, to the mur-
derers and the dacoit. in India, at 
least that much must be given to 
the.., detenus. That Is not done and 
We would demand again and ~ in 
that the Government must consider 
this position. 

More than that, most of these de-
tenus, as you know  nretty well, are 
Members of Parliampnt. They must be 
enabled do express themselves in thiB 
House. Alter all, the Government is 
also an elected government; these 
eo ~ 'lfe also elected people. If 

(Kerclll) 

you deny so much of these rights to 
other ordinary men, so much ot the 
representative character to otherl, 
well and iood; we can lhink it over; 
but what abOut these people who have 
been elected by eii/ht to nine lakhl 
of voters who are represented by 
these Members? Why should this 
Governmnt deny this rieht of repre-
sentation of the eieht to nine lakhs 
Of people in tire CBSe of the Mem-
bers of Parliament? At least the 
Government must haVe a reconsi-
deration and Te-thinking about it, and 
these people mU.t not be penalised for 
having elected these Members. Be-
cause, these detenus have been elec-
ted by the people and yet the people 
are thus penalised by the denial ot 
the right to these detenus who have 
been elected by thOse people. They 
might elect Tom, Dick and Harry. 
But hav,ing been elected, nobody else 
can represent the people. Should 
thOSe who have elected them be de-
nied representation in this House? 
Should their voice not be heard 
through their representatives in this 
House? How long ("an the Govern-
ment deny this rii/ht? They could do 
it for one year, for two years, but 
what is the limit or the extent? The 
Government should decide the matter. 
Othe:rwise, if ,t:he Government is 
going to decide that such and such a 
perSOn should be elected, then say 
50 publicly; ask the people not to 
elect that person and say that he 
has no right to be repr ... ented. 
The Government can decide that. 
But since that is not done, my 
plea is that these peoDle must be 
given at least the opportunity to re-
present the wishes, the aspirations, the 
demands, the requirements and 811 
those things here In Parliament. Atter 
allowing them to come here. let them 
be taken away; I do not mind. 
Shri A. K. Gopalan is now in DeIhl; 
whv not the Government alow bim to 
sit 'here? ~ haVe sufficient security 
meBSUTes. After he has said in this 
Parliament what he has to say, Ie! 
him, if necessary, be handed bark to 
the police. I think that can be done. 
The court has summoned those people 
to be produced before the court, the 
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Supreme Court. He has been taken 
over here. If the courts can do that, 
..... hy not this House do it? Why 
.hould the Government stand in the 
way? This is a very simple thing. 
Bnd 1 request that the Government 
must give some consideration to this 
matter. 

Then the main subject that is agi-
tating our minds is the P18II. Un-
luckily, when the plans are on the 
anvIl there is no representative gov .. 
ernment in Kera1a. That haB been 
our experience in regard to al1 these 
three Plana: the first Plan, the second 
Plan and the third Plan. Some 
people say that it is because of the 
political instability in Kcrala. 1 
think it is because of the instability 
of the Plan that there has been poli-
tical instsbility in Kerala. 11 is not 
that the Plan i. at fault because 
Of political Instability. It is the other 
way. vice veTsa, that is, because the 
Plan has been defective, there Is poli-
tical instability. The plans are such 
that no party in Kerala can give a 
.table government to that State. For 
instance, durin, the first Plan period, 
..... hen it was discussed, the Congress 
had to recogni.e the majDl'lty, and 
..... hat happened? The plana disrupted 
that majority. They could not get 
thr?ugh the aWairs with thnt Plan, 
..... hlch was crippled and truncated and 
..... hicn could not satisfy any 'of the 
baSIC demand. and necessities and re-
quirements of the State. HenCe 1 
think the Plans have contributed 
more to the instability of the Kerala 
State than what the so-caIJed insta-
bility of the Kcrala State has contri-
buted to the default in tbe plans. 

Here, 1 will concentrate on the basic 
industries to show how not only poU-
!Ical stability but also social stabiJ!ty 
... affected. When I looked at the 
papers and the Government recore!! 
I saw that the Kerala Government 
has forward"d some programme for 
fishery industry there, covering .bout 
R. •. 10 crores by way of expenditure. 
That is why I wanted to mention It 
even at the beglnnin,. We brougl!t 
forward this problem before the 
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Consultative Committee also but we 
did not eet any definite reply from 
it. That is why .gain 1 am hammpr-
ing it. Study teams have been in-
vestigating this Ilroblem of flsheri .. 
in Kerala. Statistics show that we 
are not tapping even one-tenth Of the 
potential in respect of the fishery tn-
dustry in Kurala. We are ricner 
in fish in the Arabian sea than any 
other country, be it Norway Or Japan, 
which has a coastline of 3,000 miles, 
The dead fish in the Arabian Sea 
Wadgebank Is more than the catche. 
we are making every year. 

We have stressed in the consulta-
tive committee that it is not enough 
to entTust this matter of even pro-
ducing a project report or scheme to 
the State Government. The people in 
the fisheries department there are 
jealous of their riehts and authority. 
Only if this problem is taken up a. a 
national problem, a central problem, 
we can hope to have a real flshln, 
industry, whlcl> U similar to what it 
existing in Japan or Scandinavian 
countries. It Is a question .of investing 
Ro. 5(1 to Ro. 60 crores and estabU.h-
ing in the whale c08stllne of 200 
miles all the modern equipment and 
accessories necessary for a full-flqecl 
fishing industry. We want oolel 
storage ships, cold storage faciliU ... 
fo,. the catches, for canning, shipmen! 
and distribution, at lea.t in India 
and neigh bOUTin, countries. Japanese 
troll...... are comin, into the Arabian 
Sea Wadgebank 35 to 40 miles near 
Cachin Port, fishing here, taking the 
fish to Tokyo and send in.: them to the 
markets abroad after cannin, them. 

In the United States how Is thl. 
done? As soon as the I~  are caught, 
they are Put in cold stora,e ships. 
As soon as the ship '''''" to the port, 
cold storage vans are ready to take 
them and there are chains of shop. 
and distribUting centres throughout 
the United States, 80 that the n.h 
~  the consumers In a fresh condi-
tion. If such a thin, can be done In 
Kerala, that will ,ive more prollt 
t~ n any other industry. This wiJl 
q'Ve "!P'DyJneIot to lakhs of peopll!. 
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This will be much better than even 
an oil refinery or petro·chemical com-
plex. We do not realise the poten-
tia:ities of this industry. It is such Q 
vas! vista Hnd the whole coutline will 
be industrialised. 

What is happening now? When the 
monSOOn was on recently. there was 
foods shortage. People were fed on 
leaves and roots. Hundreds of deaths 
due to cholera occurred in the coast-
line, where "food is available in the 
form of fish, where employment is 
available in the form of fisheries 
where all social amenities can ~ 
given. Now not even drinking water 
is given to the people there. If it is 
industrialised, will e:overnment deny 
even drinking water to them? If the 
coastline Is industrialised like 
Rourkela or Durgapur, all the modern 
amenities which are now available in 
these places will be obtainable in the 
Kerala coaotllne also. But whenever 
we make such a proposition, govern-
ment do not listen. Of course, they 
have many other things to think over, 
but this is a question of national 
wealth, which is produced not by us, 
but by nature. It is already there. 
When the fish is asking us to be 
caught rather than die In the sea, we 
are not prepared to take It. So, the 
Central Government must take over 
this Industry before the fourth plan 
l. flnal!!ed, SO that huge amount of 
foreign exchange can be earned. 
There is a study team which bas gone 
into this whole matter and said that 
we can have as much foreign exchange 
as possible from this indu.try. I will 
just quote one para from its report to 
give a comparative study of the exist-
Ing position in the fishing industry: 

"With about 3,000 mile. of coast-
lin. And 0.79 mmion e ~oin  

fishermen, Japan stands foremost 
in world flsheri.s. Her p"oduction 
In 1962 was 6.86 million tonne. 
~ i t the world production 
of 44.72 million tonnes ot fish. 
Simll .. ly. Norway with a 
""utUne mo.-urlnl about 2,000 
miles ell:cludinr the regions 
covered by the inlet IIIId small 
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islands has produced 1.34 million 
tonnes of fish in 1962. The fishing 
industry provides employment tor 
about 87,000 fishermen in Nor-
way." 

Here you can easily visualise the 
Jlosilion. I have got figures and I can 
(:onvince anybody In the government 
about the possibility, feasibility and 
Ilecessity ot having a full-fledged 
Ilational fishing industry, rather than 
leaving it to the fisheries department 
In Kerala. I am told they are against 
this industrial development, because 
they know once this industry developS 
Into such a large scale, it will be out 
(If their hands and control and it will 
he in the hands of the Centre. So. 
they do not want that. But the 
leerala people and the State as a whol" 
want that this must be tnken up by 
the centre, whiCh alone can have th .. 
necessary resources, which alone can 
provide the foreign exchange required 
and also the chain of organisation! 
necessary for developing an industlT 
like this, as in the developed coun-
tries ot Japan a.nd Norway. 

Now that the Food Min!!ter is here 
I will take that subject. We have haei 
lIlany discussions abolft it in the 
consultative committee and we have 
come to some understanding about 
rationing, etc. Reports from Keral. 
even now show that the food position 
there Is not at all satisfactory. I 
r gree we are not producing enough 
food. But why? Is it because the 
productivity In our agriculture is very 
luw? Nobody will suggest that. Pro-
ductivity in KeraIa i. tbe hil(hest in 
the land, I ran quote figures and con. 
vince anybody. The real reason is 
that our altI'iculturists can gt"t more 
earnings through cash crops and so 
they have turned to cash crops rather 
thAn toodgrains. If they turn to food 
cultivation. they can produce enough 
and more food. We will Bupplrment 
that with the flsh from the Arabian 
Sea. We do not want to ~o with a 
begginl( bowl before anvbodv. The 
2 cror ... of people in Ker'ala ~ e not 
te~ s  W. hAve sufficient Innd to 
produ. ""meient food. We are not 
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doing it because, if 8. person has a 
cbance to make more money, nobody 
will sacrifice it. We produce all these 
tash crops, export them and get 
enough food in return for that. 

Mr. Deputy-Speaker: He may conti-
oue on the next day. 

11.30 ....... 

COMMITl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SEVENTIETH REPoRT 

81lr1 A. S. AlVa (Mangalore): I beg 
to move: 

''That this House agrees with 
the Seventieth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 8th September, 
1965." 

Mr. Deputy-Speaker: The question 
Ia: 

''That this House agrees with 
the Seventieth Report ot the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 8th September, 
1965." 

The motu", was adopted. 

lUI bn. 

RESOLUTION RE: DEVELOPMENT 
OF FAMINE AREAS 

Mr. Oepaly-Speaker: The first 
re""lution is of Shri M. Matcharaju. 
He has authorised Shri P. Venkta-
8ubbalah to move the resolution. 

Shrl P. Venkalasubbalah (AdoRi): 
Mr. Deputy-Speaker, Sir, with your 
permission, I beg to move: 

"Thla House neommends to th" 
Government that with a view to 
promote economic development ot 
chroniC famine areas of India, a 
Famine Area Development Autho-
rity be established with .dequate 
lund. In the Fourth Five Year 
Plan." 

Sir, this resolution has b...,n brought 
forward with the main intention of 
"focussing the attention of the Gov-
ernment of India to the scarcity condi .. 
tions prevailing in many part of our 
country. 

Famine is a word known to every-
body in India, and especially to cer-
tain portions of our country which are 
endemic so tar as faminf" conditions 
are concerned. 

I would like in this connection just 
to refer to the Encyclopaedia Brita,,-
nica which has brought out the year. 
in which India had famine conditions. 
In this book they have mentioned cer-
tain areas where there were terrible 
famine conditions in India with the 
result that several lakh. of people 
died for want of food. This book 
says that tamines in India started in 
650 A.D. In 941 and 1022 there were 
great famines in India; entire pro-
vinces were depopulated. and man W81 
driven to cannibalism. Again, there 
was a eleven years' famine in the 
period II 48-59. Then apln, In lUf-40 
there was great famine in India, when 
the Moghul emperor was unable to 
obtain the necessaries for hi. hou .. -
hold. The famine continued 'or years 
and thousands upon thousands at 
people peri..hed of want. Then again; 
1396-1407 The Dur,a Devi famine In 
India, la.ting 12 years. Then, 1661, 
Famine in India: no raln fell tor two 
years. Then, 1769-70, Great famine 
in Bengal, when a third of the poPula_ 
tion perished. Then, 1783. The Cha-
lisa famine in India, .... hlch extend"" 
from the eastern lodge of the Benare. 
province to Lahore and Jammu. Then, 
1790-92, The Doji Bar., or skull 
famine, in India, 80 called hecaulle th .. 
people died in such numbers that 
they could not be burled. Acct>rd:ng 
to tradition thifl was one ot thf? I e ~ 

e~t famines ever known. It ~ ten e  

over the whole of Bombay into Hy-
dcrabad and aft'ected the northl"m 
districts of Madra... Again. in 1838, 
1Ml. 1866.  1869.  1874, 1 7~-7  1897. 
18119-1901 there were aeries of in~s 

where 1I'Iirion. of prople died. All 
these thingS bave been brought eut III 




